
























































































JASPINDER SINGH SODHI

1.The name of the Society shall be Punjabi Academy of Delhi.

2.The Registered office of the Society shall be at 5, Sham Nath Marg, Delhi in the Union

Territory of Delhi.

3. FUNCTIONS AND OBJECTIVES OF THE SOCIETY

i)   To preserve and promote the language and literature of Punjabi as an integral part of the

linguistic culture of Delhi.•

ii)   To encourage and publish original works of literary and academic merit and also books

for children in Punjabi,

iii)  To arrange translation in Punjabi of literary and scientific and other works not hither to

translated in Punjabi language,

iv)  To prepare and publish reference works in Punjabi,

v)   To publish properly edited texts of Punjabi literature,

vi)  To publish the so far unpublished works of merit in Punjabi,

vii)  To help deserving authors of Punjabi in publishing their work,

viii) To give awards to authors of Punjabi works published during previous one year.      ,'

ix)  To give monthly financial assistance to old and needy ajthors of Punjabi.•

x)   To provide facilities, including financial assistance, for advanced study to Punjabi

scholars for specified period.

xi)  To invite eminent scholars and other persons of eminence to deliver lectures,

xii)  To organise seminars, symposia, conferences, and other gatherings of an academic

nature, interalia for discussing problems connected with Punjabi in the perspective of

world literary tendencies as also with respect to the implementation of Govt. Orders

regarding facilities for the teaching and use of Punjabi and in persuance of the aforesaid

object to give financial assistance tp various literary and cultural organizations who

organize similar functions,

xiii)  To bring out journals, periodicals, magazines of similar publications in Punjabi of high

standard,

xiv) To arrange for the sale of the matters published under these rules on no profit no loss

basis.
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President

Service

Writer
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OCCUPATION
Administrator, Delhi

Dr. Harbhajan Singh

Head of the Punjabi Deptt,

University of Delhi

Smt. Amrita Pritam,

K-25, Hauz Khas,

New Delhi

Smt. Prabhjot Kaur

D-203, Defence Colony, .

New Delhi

Sh. Charanjit Singh,

9-B, Friends Colony,

New Delhi.

NAME AND ADDRESS
Sh. S. L. Khurana

• Lt. Governor, Delhi

S.

4.

3.

2.

S.No.
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xv)  To acquire movable and immoveble properties for the academy provided that in case of

acquisition of immovable properties prior approval of Delhi Administration shall be

necessary,

xvi) To bring to the notice of the Delhi Administration the demand of the Punjabi speaking

people regarding the teaching and use of the Punjabi including difficulties in the

implementation of Govt. Orders,

xvii) All income of the Society shall be utilised towards the promotion of aims and objective of

the Society.

EXECUTIVE COMMITTEE
The names, addresses, occupations and designations of the present members of the

Executive Body to whom the management and affairs of the Society are entrusted as required

under Section 2 of the Societies Registration Act.of 1860,(Punjab Amendment Act, 1967) as

extended to the Union Territory of Delhi are as follows:-



JASPINDER SINGH SOD! ii
Deputy Secretary (Accounts)

Punjabi Academy, Delhi
DDA Community Centre, Sadar Thana Road
Motia Khan, Pahar Ganj, New Delhi-110055

6.Justice Pritam Singh SafeerRetired'•    Member

A-28, Niti Bagh,

New Delhi.

7.Justice M. S. Joshi,RetiredMember

145, Madhuvan, Delhi

8.Sh. Devender Satyarthi,WriterMember

25-C/46, Rohtak Road,

New Delhi.

9.Sh. Gurdeep Singh Randhawa,     ServiceMember

Prof., Khalsa College,

University of Delhi•......

10.Sh. Anil Baijal,Service  'Member

Director of Education

Delhi Admn., Delhi

11.Sh. Manjit SinghServiceMember

Deputy Secretary (Finance)       :., ... ._

Delhi Admn., Delhi.  .

*r>



PUNJABI ACADEMY DELHI

RULES AND REGULATIONS

1.NAME

The Name of the Society Shall be "PUNJABI ACADEMY OF DELHI"

2.INTERPRETATION

In these Rules and Regulations unless the context otherwise requires the following words

and terms shall bear the meaning given here under :-

"ACT' means the Societies Registration Act 1860 (Punjab Amendment Act of 1957) as

extended to the Union Territory of Delhi.

"Society" means Punjabi Academy of Delhi.

"Committee (s)" means the Committee(s) as may be appointed by the Executive

Committee for the particular purpose of the Society.

"Member" means member of the Society.

"Executive Committee" means Executive Committee of the Society constituted under

these Rules.

"President/Chairman" means the President/Chairman of the Society as defined in clause

here under.

"Secretary"1 means the Secretary2 of the Society.

3.MEMBERSHIP

The Academy shall comprise of the following :-

I)   Chief Minister of the Govt. of National Capital Territory of Delhi shall be the Chairman of

the Punjabi Academy.3

ii)   Atleast 10 and not more than 25 persons shall be nominated by the Chief Minister of

Delhi. They may include the officers of the Govt. of India, Govt. of NCT of Delhi or a local

body in Delhi or other persons In their personal or official capacity or other distinguished

literary personalities who may be helpful in achieving the objectives of the Academy."

Ml)   The Executive Director shall be redesignated as Secretary and he shall be appointed by

the Govt. of Delhi in accordance with the qualifications and on the terms and con îtions

as prescribed at Annexure 'D'.3

SINGH SODh
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4.TERMS AND CONDITIONS OF THE MEMBERSHIP OF THE ACADEMY
I)The Ex-officio members shall cease te be the members of the Academy as soon as they

cease to hold the office by virtue of which they were appointed members under Rules 3

(ii).
II)The terms of Office of every member other than ex-officio members (referred to in rule 3

(ii) shall be two years from the date of his appointment "provided, however, that the

members, other than the ex-officio members, shall continue till their respective

successors are appointed."

III)A member shall cease to be a member of the Academy if he resigns, becomes of

unsound mind, is adjudged insolvent or is convicted of criminal offence involving moral

turpitude or if he is removed by Chief Minister* of Delhi from the membership of the

Academy by his continued absence in two consecutive meetings without any valid reason

or for any other reasons considered sufficient by him. The decision of the Chief Minister7

of Delhi in this regard shall be final..
iv) Whenever a member other than an ex-officio member referred to in rule 3(ii) desires to

resign from the membership of the Academy, he shall send the letter of resignation

addressed to the President of the Academy and the resignation shall take effect on being

accepted by the President.,

v) Any Vacancy in the membership of the Academy other than of the ex-officio member,

shall be filled up by the Chief Minister* of Delhi and the person so appointed shall hold

office for the unexpired period of the term of the Academy.
vl) The Academy shall function notwithstanding of any. vacancy in its body and

notwithstanding any defect in the nomination of any of its members and notwithstanding

any nomination or any defect in the nomination or appointment of any of the members.

5.PRESIDENT:. .  ...,.,.,

The Chief Minister9 of Union Territory of Delhi will be the President/Chairman of the

Punjabi Academy of Delhi

6.VICE PRESIDENT:
i) The Academy mentioned above shall elect a Vice-President from amongst its members

other than    ex-officio members and the Secretary19 of the Academy.

ii)   The Vice President/Vice Chairman so elected under the Rule above shall preside over

the meetings of the Academy and shall exercise all the powers of the President in

absence of the President.



7.SECRETARY:

i) The Secretary" shall be appointed by the Govt. of NCT, Delhi for three years in the first

instance extendable for one or two years, subsequently as may be deemed fit by the

Govt. of Delhi not exceeding five years. The qualifications and terms of appointment

would be as mentioned in Annexure 'D\

ii) Secretary12 shall supervise day to day working of the Academy under the over-all

supervision and guidance of the President.

iii) Secretary" shall be provided assistance of such paid-staff as may be necessary for the

efficient functioning of the Academy.  •

8.OTHER FUNCTIONS OF THE SECRETARY:"

i)   Subject to the directions that may be given by the Committee, the Secretary" shall be the

Principal Executive Officer responsible for the proper administration of the Academy

under the direction and guidance of the Chairman.

ii)   The Secretary" shall be responsible for the preparation of the annual report, accounts

and the budget of the Academy in such form as may be prescribed by the Government,

iii)  The Secretary17 shall prescribe the duties of the members of the staff and shall exercise

such supervision and disciplinary control as may be necessary.

iv)  The Secretary" shall select the authors and translators regarding their works, check the

manuscripts, get them edited and after obtaining the approval of the Chairman arrange

for their printing. He shall also maintain liaison with the various deptts. of the Govt. of

Delhi" and other bodies on behalf of the Academy.

9.MEETING OF THE ACADEMY:

I)   The Academy shall meet at least twice a year. Fifteen days notice to the members shall

be necess^ry for convening a meeting the Academy.

ii)   The meeting shall be called by the Secretary20 after consulting the President.

iii)  Eight members shall constitute a quorum for the meeting of the Academy provided that

no quorum shall be required for meeting held to transact a business notified for the

meeting which was adjourned for want of quorum.

iv)  A decision by the majority of the members present at a meeting shall be deemed to be

the decision of the Academy.

v)  A record of the proceeding of even/ meeting shall be maintained.

vi)  The first meeting of the year, which will be generally held before March 31st shall be the

Annual General Meeting.



vii)  A special meeting of the Academy can be requisitioned if the following conditions are

fulfilled:

a)The requisition is made by not less than seven sitting members of the Academy.

b)The requisition is made in writing to the Secretary^1 under the signatures of the

members  concerned.

c)The subject matter which necessitated the requisitioned meeting is specifically

stated.

10.BUSINESS TO BE TRANSACTED AT THE ANNUAL GENERAL MEETING:

I)   At the Annual General Meeting of the Academy, the Secretary22 shall place;

a)The annual Budget of the Academy indicating estimates of the probable income and

expenditure for the next financial year and supplementary demands for the current

year.

b)The Administrative Report on the working of the Academy for the preceding year and

out-line of future programme of work.•..•  ..

c)A balance sheet, containing a summary of the property assets and liabilities of the

financial year

duly certified by the Auditors..    •

d)Any other matter that may be duly brought forward with the approval of the President

ii)   Copies of the balance sheet, the financial statement and the report on the working of the

Academy referred to in rule (i) above shall be sent by the Secretary23 of the Academy to

the Chief Minister24, Delhi within fifteen days of the Annual General Meeting.

11.EXECUTIVE COMMITTEE:.

This committee will consist of the following:.

a)1.  President of the Academy    Chairman.

••:••  2. Vice President of AcademyVice Chairman.

3.Five (5) members selectad by the Chairman from amongst those included in clause

3(ii) excluding the member elected as Vice President of the Academy under the

Rules.

4.Secretary25 of the AcademyConvener.

b)The Secretary2" of the Academy shall be the Convener of the Executive Committee. ,

c)The term of office of the chairman and the members of the Executive Committee shall be

2 years co-terminus with the term of the Academy.



d)Sub-Rules(i) and (iii) to (iv) of the Rule 4 shall muta-tis mutandis apply to the members of

the committee as well.

e)If any member does not attend three consecutive meetings of the Committee without any

valid reason, he shall cease to be member of the committee after a notification to this

effect is issued by the Chief Minister,27 Delhi.

12.POWERS OF THE EXECUTIVE COMMITTEE:

i)   The committee shall give effect to the decisions of the Academy on matters and arrange

for carrying on the work of the Academy,

ii)   The Committee shall have all powers which may be necessary or expedient for carrying

out the objects of the Academy as set out in the Memorandum of Associations,

iii)  Without prejudice to the generality of the Powers conferred by Sub-rule (j) and (il) above

the Committee shall have the following powers:-

a)To lay down its own policy regarding the production and publication of books and

other literature in Punjabi.

b)To make, adopt and vary rules for conducting its business and Admn.

p)  To appoint, confirm, discharge and dismiss staff of the Academy.

d)To prescribe the condition of service of the employees of the Academy with the

approval of the Academy...    ..  • ,  .,.

e)To receive, hold and expend the funds of the Academy and manage its properties

. and affairs........

f)To purchase, take on loan or otherwise acquire or dispose off any property with

previous approval of the Academy and subject to the approval of the President,

g)To appoint one or more sub-committees for carrying out any function of the Academy

generally or for any adhoc purpose.• ,

• h)   To co-opt any member or members (not exceeding three) for purpose of obtaining

his advice in carrying out any of its functions..

13.MEETING OF THE EXECUTIVE COMMITTEE:

i) The Committee shall meet at least once every month and at least 3 days notice shall be

necessary for every such meeting. But emergent meeting may be called at 24hr"s notice.

ii) Secretary2* shall be Convener of the Committee and he shall call the meeting in

consultation with the Chairman.

iii)  A record of proceeding of every meeting shall be maintained.

iv) A decision by the majority of the members present at the meeting shall be deeme^to be

the decisions of the Committee.



v) The Chairman and in his absence Vice-Chairman shall preside over all the meetings of

that Committee, provided that if both are absent in a meeting one of the members

present, may preside over that meeting.

14.FINANCE ACCOUNT AND AUDIT:

i)   The Academy shall maintain proper accounts and other relevant records,

ii)   The accounts of the Academy shall be annually audited by auditors to be appointed by

the Academy.

15.TREASURER:

i) President of the Academy may appoint a person with a complete knowledge of financial

rules and regulations to be Treasurer of the Academy and sanction him such honorartum

or conveyance allowance as may be deemed appropriate.

ii) The Accounts with the Bank shall be operated by and under the signature of the

Treasurer and Secretary.2"

16.GENERAL PROVISIONS:

i) The income from properties of the Academy shall be applied towards the promotion of

the objects thereof as set forth in the Memorandum of Association. No portion of the

income and property of the Academy shall be paid or transferred directly or indirectly as

dividends, bonus or otherwise to the members past or present.

ii) All contracts and other instruments relating to the Academy shall be expressed to be

made in the name of the Academy and shall be executed on behalf of the Academy by

the Secretary20 and one member of the Committee to be nominated by the Executive

Committee for the purpose.'

iii) The members of the Academy or of any Executive Committee appointed by it who are

employees of the Govt. of Delhi31 or Central Government or statutory bodies shall be

entitled to travelling or daily allowance according to the rules of their respective

Government/Statutory bodies, Other members of the Academy shall draw daily and

travelling allowances as are admissible to the class I employees of the Govt. of India.

iv) In case of any dispute as to the interpretation of these rules or on any matter not covered

by these rules, the controversy shall be referred to Chief Minister02 and his decision

thereon shall be final.



1 to"S Ammended in a special meeting of the Governing Council convened on 10th Oct., 1994
at Raj Niwas under Rule 18 of the Rules and Regulations of the Academy.

6-13    Ammended in a special meeting of the Governing Council convened on 1 Oth Oct., 1994
at Raj Niwas under Rule 18 of the Rules and Regulations of the Academy.

14-23   Ammended in a special meeting of the Governing Council convened on 10th Oct, 1994
at Raj Niwas under Rule 18 of the Rules and Regulations of the Academy.

23-27   Ammended in a special meeting of the Governing Council convened oh 10th Oct., 1994
.. ,at Raj Niwas under Rule 18 of the Rules and Regulations of the Academy.

28 & 29 Ammended in a special meeting of the Governing Council convened on 10th Oct., 1994
at Raj Niwas under Rule 18 of the Rules and Regulations of the Academy.

30-35   Ammended in a special meeting of the Governing Council convened on 10th Oct.1994
at Raj Niwas under Rule 18 of the Rules and Regulations of t

17.DISSOLUTION:

If on the dissolution of the Academy any property remains after the satisfaction of the

debts and liabilities, the same shall be disposed off in the manner directed by the Govt. of Delhi.33

18.AMENDMENTS OF RULES:

The rules may be amended, added to or altered at a general body meeting of the

Academy specially requisitioned for the purpose either by the Executive Committee or by not less

than 8 members of the Academy. The Secretary33 shall call such a meeting in consultation with

the President after giving fifteen days notice.

19.SUITS:

The Punjabi Academy of Delhi may sue and will be sued In the name Punjabi Academy

of Delhi through its Secretary.

20.MISCELLANEOUS:,

in the event of dissolution of the State Assembly, the Chief Secretary, Govt. of NCT of

Delhi shall be the ex-officio Chairman of the Punjabi Academy.33
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1.Publication of High Standard Punjabi Books.

2.Publication of magazine 'Samdarshi/monthly newsletter Punjabi SikhiaSandesh'.

3.Scholarship for Research work in Punjabi literature.

4.Establishment of Reference Library.

5.'  Financial Assistance for Research Projects in development of Punjabi Language,
Literature and Lingual Culture.

6.• Book Release/Book Fair etc.

7.Pension to Punjabi writers and their dependents who are in indigent circumstances.

8.:   Annual Literary Awards to distinguished writers, artists and journalists.

9.Subsidy to small Newspapers/Periodicals for development of Punjabi language.

10.Purchase of books direct from authors for distribution to schools and college libraries.

11.Financial Assistance for publication of manuscripts of Punjabi writers.

12.Auditorium subsidy to the organisations involved in propagation of Punjabi language,/
literature and culture.

13.Subsidy to organisations involved in propagation of Punjabi literature, composite
lingual culture and national integration.

14.Commemorative programmes in the memory of prominent writers/artists.

15.Celebration of special functions in honour of prominent artists/writers.

16.Organisation of Kavi Darbars on the Eve of Republic Day and Independence Day.

17.Organisation of Seminars/Symposia in Punjabi.

18.Organisation of Semars in Colleges and Schools.

19.Language-cum-Demonstration programmes in Schools/Colleges by distinguished
writers and artists.

SCHEMES OFPUNJABI ACADEMY,
GOVT. OF N.C.T. OF DELHI



20.Organisation of Punjabi Kabani Darbar.

21.Organisation of Meet the Author/Artists programme.

22.Punjabi Poets' Meets-Shairee.

23.Financial assistance to voluntary organisations for teaching Punjabi language.

24.Establishment of Punjabi language teaching centres.

25.Summer Vacation teaching centres.

26.Training in Punjabi typing, shorthand and computer data printing.

27.Inter-College and All India Cultural Competitions.

28.Collaborative programmes with Govt. of Punjab and other institutions.

29.Preservation and Documentation of Punjabi language'and culture through Audio Visual

Programmes.

30.Sponsorship of programmes to volunteer Organisations engaged in propagation of

Punjabi Culture.  ••••••••

31.Sponsored programmes in open areas of Delhi.•

32.Joint Programmes with Other Academies.•'...•

33.Punjabi Theatre workshop and Festivals.

34.Organisation of Punjabi Mela.

35.Celebration of National Integration Week.

36.Festival of Traditional Music of Punjab..   •

37.Inter-State exchange of writers and artists.

38.Punjabi BhashaSewaSanman.

39.Young Talent Awards to the students who secure 1st and find positions and distinction
marks in Punjabi language in different classes at school level and college level.

40.Declamation Contests at School and College level.



41.Poetry Recitation Competitions in Schools and Colleges.

42.Inter-School Cultural Festival.

43.Provision of Coaches for training to students at schools and college level in Punjabi
dances and drama.

44.Translation of high standard booksfrom Punjabi to other Indian languages and vice-

versa.





•ST. ft. ft. ^TT. TIT.

w ft?n ft fftfft^ ^^l n?ii fti fftarf^^rar ftffftft ft
ft ^^ai ftftft ftfft^ ^ieronw ^Ertftct ^^ftf aftuiaift .ft ^^q^ra ft

^ta a^^ ^\ ftlai f^^^^ a^^^r ^^rfftf ft ^p^t ^T^^ fi^ fi^ arqft a^ q^ aft

fl^-wtn 13af ft^ i^ 5Eft ftf ^im ^f v^i^'^^ I     '     •

ft ^r^^ nc^^a? w^^ ^i ;pi4id i2^raft. fft^f^^^i ^ft fciftr ft



^arffte^^^ eft Pi^i* ^ w ft
^f?r3PT eft. em^^e ^f ^ ^^ ^^criift^ii

2.

•1.

^^fftT

'0 • ^^ft ^^rR ^ft

7-   -^qiegei 3ia(8T eft sr

5.-      mRi^or ft eftt^ ft^

eft vfti ^1 ^f^^ri 3ieieT

eft Sn^fcft Sftrt^^
4-   eftft h^-^ ft Pf^ft

gRT ftft vftft^^t ^^^

3-

ft
lci-•••^! eft em ^raer sieger

STRT ^^T ^^^fT ^TRTT t

;f













(16)

• 1-2 (^). ^> arginri- ^^^Rci 333srt i^

. :.  i

(15)

^Rf^. v^^  f^^^ft  ^RWY

'   .Registrar of Society
it YF3f%i3 ;%^ if^^mro afri 3F3 ^iwi^i
<b 3T3 ^ f       i

Amend .̂

15



hHl Ooh). t^blLUb t^lC MIC ^>l^b]l>  ^t^ Hl^fetHi Hi ^IPoUJHZ

^^ab[ jja  Wsij^ tfe^)>^tt>

•

(Si)

^lift

(9^)





registration under tho Society Registration Act. 1860.
artment or any other association/person may kindly j

mike necessary verification (en tlieir own) of tho assets and liabilities of the |
toclety before enterhrg Irrto arry contract/assignment with thorn.

(BALWANTI SINGH)
REGISTRAR OF SOCIETIES
GOVT. OF NCT OF DELHI

DELHI
cieties

Fee of Rs. 50/- Paid

SOCIETIES REGISTRATION ACT OF 1860.

Given under my hand at Delhi on this ^*)  day of

QTwo Thousand Eight.

_has been registered*under

s\
_alocated at

I hereby certify that

Registration No.

CERTBFBCATE OF REGBSTRATION
UNDER SOCIETIES REGISTRATION ACT OF XXI, 1860

1- dl

* V



z
X

t—aa 1st y^y 'ytistte

y

|U> (J^^iC ^llfeil^ j^ lnMkElC l̂! lialJ. lyijiliCi |fl-̂  (Ji
uihhiii h^^ y> stu ^iu<* i^i tu^ iiiiiilijic 1; ^;iitii

felt

'.•^.* umi yi.ii





^

IPlNH, JJA

IDh^.b^ (cftU^ Us  INI.t>ilkt   ^ ^33

U-k|

I IUIIA

(,gx 1^1 ^h a
S^j 1 11.(a ^i

(xiuft)imt>

IUII^ (i
i>bH- ^|u> ^a •iuiir>

lilijll;  'v!

<ii is<piu-
Male '(ilia (^^j h
Uali '(^^i ^^. ^^

I lli(rll'-
M^f-UVMrftHItt   ^. |.(! {•/•   latrjh; l-l/l-^-l.   I'k IvlMlhl"

;a UDkilc/Wtnlc 1^U1 <(i H-^l^J '^iMihll.'



\  I

.1 ^lilili!')) 3D ftiHli ift fpfft '̂fi (clPIiJ 71377ft tft 3l)73 3?l
-Ilftmi lft'11, 371) 1171 ftO'H 33 3l(&7jf?m 'HPl 3Tfft ift (elft
• |.):J  -h)73 .IIMV^Mi -lift ii)'ll I

.1 ft,-..|. 3 >|i||/l-|il 7K73I ft 3|!KI .Ililililft) 33 Pl"l'l 7|1B11

•ill'lni I

2  71(^3 ;ill7IHI 7) IRI'IV) 357ft  ift  313 ft^3i

>} ft 331 7) 353 3)
3ft ftCTt goirft 3) fctft TiRra 7137^ft
f?!3 HP?) 7],f>ITI  ^i3 uilftni I c)fft5

nft iiii'ilfi ft 3ii 'fft ^ift <jfl
!

7  -H|el3. ^^ueh). 0PJ3I33ft  ^ dHeft   3517}  eft  31^ ft  3 I3T7
35$31. ^f^fclfftlft   3ft   3TR1 3i$3|. 7J71
<-ei)e^fi) M^UIC^    vRleft    JJeppjRI ef
3I35I7;ifl 3i) 3l)7 7) f^^roft  7R35R ift
3P7J Pl33lft 7) 7133i

ft ft^-

35)3i

eft)

Hi'ksin ^
chx'll  I

33
7R35R

35)

351

3.

31ehle:4) eft

i.  Tr^^ra 3ft
33'

aV



If    Sfefi^

oi

11

(e

i>-ii>ii

feftiia

(a)I $ feih ife^ ^2 fife
fee feifeic ^ tia ^e tuje

^
(}fe feifi^jefe tfe

(<fe

^ia ujia •$

^!j ^ fm ^

^ ^^i^^'d

lib
(a)qmc(6 Btaie

)

Mi

^l Ml ^I'P(:|I* !.'•  IM!' U) ^P1' (0 I'l'l'll'P PI'I'liP '
I  ikh pphmi'I* "•"' 'I'l/^feih-

^ ^ vmi.' pi^fui'i! (ife
lilllli IMM^ (iS ^(i$

ljlll"|ll  ll-M|ll  I1'1)•!•   M'l-h K-ll   IMPI'l-



'Illl 5i||

a  •nlti'i liRi ft^ft ^ft3> ^^p nft nsnfrmft 3n
^^iift'ii 1

313<nfftRl

13> 3ft ^ iftfR •^^Plfrl 3^K*ft 3i

fcf^^ <J3 ^rei ^^ ^i îR^^jf 3ft
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URDU ACADEMY : DELHI

MEMORANDUM OF ASSOCIATION
of'

URDU ACADEMY : DELHI

1.The name of the Society shall be. Urdu Academy of Delhi.

2.The Registered Office of the Society shall be CPO Building, Kashmere Gate,
Delhi-110006.'.  •

3.FUNCTIONS AND OBJECIVES OF THE SOCIETY:

3(i) To preserve and promote the language and literature of Urdu as an integral part of the
linguistic culture of Delhi.

3(ii) To encourage and publish original works of literary and academic merit and also books for
children in Urdu.

3(iii) To arrange translation in Urdu of literary and scientific and other works not higher to
translated in urdu language.

3(iv)To prepare and publish reference works in Urdu.

3(v)To publish properly edited texts of Urdu literature.

3(vi)To publish the so far unpublished works of merit in Urdu.

3(vii)To help deserving authors of Urdu in publication their work.

3(viii)To give monthly financial assistance to old and'needy authors of Ur

3(ix)To give awards to authors of Urdu works published during previous one year.

3(x) To provide facilities, including financial assistance, for advanced study to Urdu scholars
for specified period.

3(xi)  To invite eminent scholars and other persons of eminence to deliver lectures.

3(xii) To organize seminars, symposia, conferences, and other gathering of an academic nature.
inter-alia for discussion problems connected with Urdu in the perspective of world literary

.trends as also with respect to the implementation of Govt. orders regarding facilities for
the teaching and use of Urdu and in pursuance of the aforesaid object to give financial
assistance to various literary and cultural organizations who organize similar function.

3(xiii) To bring out journals, periodicals, magazines and similar publications in Urdu of a high
standard.     •      -.

3(xiv) To arrange for the- sale of the matters published under these rules ON SUBSID^ED
RATES..

3(x)(v)To actjuire mdveable antjSinimovable properties in the Academy ^rovided that in case of
acquisition of inamovabiFproperties prior approval of Govt. of NCT of Delhi shall be
necessary.~ •— 



3(x)(viii)AH income of the Society shall be utilized towards the promotion of aims and objectives
of the Society.*"

-2-

.Vw'wlTo Dring to the notice of the Govt. of NCT of Delhi the demand of the Urdu speaking
people regarding the teaching and use of the Urdu including difficulties in the
implementation of Govt. Orders.

3(N)(vii>To do all such legal acts and take all such legal steps as per likely to advance the objects
•   specified above.
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translators regarding their work, Check the manuscripts, get them edited and

after obtaining the approval ol the Chairman, arrange for the printing.

9-      Meeting of the Academy:

1.The meeting of the Academy shall be held at least twice a year. Fifteen days
notice to the members shall be necessary for convening the meeting of the

Academy,
2.The Secretary shall call the meeting after consulting the Chairman.
3.8 members present shall constitute the quotum for the meeting provided that

no quorum shall be required for the meeting held to transact a business notllied

for the meeting which was ad|ourned for want of quorum
4.The decision of the majority of the members present at the meeting shall be

deemed to be the decision of the Academy.
5.A record of the proceedings of every meeting shall be maintained,
6.The first meeting of the year which will generally be held before 31 March shall

be the Annual General Meeting.7.A special meeting of the Academy can be requisitioned on fulfillment of the

following conditions:a.The requisition Is made by not less than 7 sitting members of the

Academyb.The requisition Is made In writing to the Secretary under the signatures

of the members concerned.
c   The subject matter which necessitated the requisitioned meeting Is

specifically stated.
10.   Business to be transacted at the Annual General Meeting:

I.At the Annual General Meeting, the Secretary shall place the following matters:
a.The annual budget of the Academy Indicating estimates of the likely

income and expenditure for the next financial year and the final

supplementary demand for the current year.
b.The administrative report on the working of the Academy for the

preceding year and outline of the future programme of work.
c A balance sheet showing properly assets and liabilities of the Academy

and the statement of accounts for the previous year duly certified by
the Auditors.:

II.Copies of the Balance Sheets, the Financial Statement and the report of the
working of the Academy referred to in rule (1) above shall be send by the
Secretary to the Chief Minister, Delhi within 15 days of the Annual General

Meeting.
.   Any other matter that may be brought forward only with the approval of the

Chairman.

11.   Executive Committee:
The Executive Committee shall consist of the Mowing members:

I.     Chairman of the Academy



Scanned .by CamScanner       I;

Scanned by CamScanner

^^^ I^<^ *. Included InClause 3
rule"-embers nom!tfs Vlce-Chalrman of the Academy as per

IV-     Secretary of the Academy-Convener: The Secretary of the Academy shall bg

•      Convener of the Executive Committee.
The term of the office of the Chairman and the members of the Executive
Committee shall be 2 years coinciding with the term of the Academy.

VI.Sub-rule (1) and (3) to (1) shall, mutatis mutandis, apply to the members of the

Committee as well.VII.If any member does not attend three consecutive meetings of the Committee
without any valid reason, he shall cease to be the member of the Committee

after a notification to this effect Is Issued by the •: .    Minister, Delhi.

12.    Powers of the Executive Committee:I.The Committee shall elve effect to the decisions of the Academy on matters of

policy and arrange for carrying on the work of the Academy.
II.The Committee shall have all powers which may be necessary or expedient for

carrying out the objects of the Academy as set out In the Memorandum of the

Association.iii. Without prejudice to the generality of the powers conferred by such rule (1) &

(2) above, the Committee shall have the following powers:a.To lay down Its own policy regarding promotion and publication of

books and other literature In Kumaonl-Garhwali and Jaunsari
b.To make adopt and alter rules for conducting its business and

administration.c     To appoint, confirmed, discharge and dismiss staff of the Academy
d.To prescribe the conditions of the service of the employees with the

approval of the Academy.e.To receive hold and expand the funds of the Academy and to manage Its

properties and affairs.f.To purchase, take on loan or otherwise acquire or dispose off any
property with the previous approval of the Academy and subject to the

consent of the Chairman.g.To appoint one or more such Committees for carrying on any function

of the Academy generally or for any ad-hoc purpose.
h.     To co-opt any member (not exceeding 3) for purpose of obtaining his

(their) advice in carrying out any of Its function.

13.    Meeting of the Executive Committees:I. The Committee shall meet at least once In every month and three days notice
shall be necessary for every such meeting. But emergency meeting can be called

at twenty four hours notice.
tl. The Secretary of the Academy shall be the convener of the Committee and he

shall call the meeting of the committee after consultation with the Chairman

III.A record of the proceedings of every such meeting shall be kept
IV.The decision of the meeting of the members present at the meeting shall be

deemed to be the decision of the Committee.

V1-Chalfn,an of the Academy
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18-A Satsang VifiarMarg. Special institutional Area, new Dcil\i-i 1
Tel: 2686 7636. 2686 7637 Fax: 26966894

Memorandum and

Rules ^> Regulations

Registered under societies Registration Act-XXI of 1860

'   Registration No. S-7756, 31^ July 1975

Sahitya Kala Parishad, Delhi
Govt. of N.C.T. of Delhi

usic, Dance, Drama & Fine Arts



V

Amended Memorandum and rules & Regulations as

approved in the meeting of the Special Committee held on

8-10-1992.

Sahitya Kala Parishad was registered under Societies Registration

Aot-XXI of 1860 in the year 1975 Registration No. S/7756 of 1975

with 100% grant-in-aid body of Delhi Administration. The aim

of the society was to promote literature, performing and visual

arts. However, with the establishment of literary Akaderaies by

Delhi Administration i.e. Hindi, Urdu and Punjabi Akademies,

there is a need to amend the objectives and activities of the

Parishad. The Parishad will look after the projects, programmes

Schemes pertaining to performing and visual art.



Memorandu^ and Rules & Regulations

1.Name:

The name of the Society shali be "Sahitya Kala Parishad, Delhi"

2.Registered Office:

The registered office of the society will be in the Union Territory of Delhi

3.Objectives & Activities :  .

The object for which the society is set up are:

i)    To promote performing and visual arts and to effect co-ordination

between artistes and art institutions,

ii)    To co-ordinate artistic activities in the field music, dance, drama and

fine arts in Union Territory of Delhi

iii)   To make arrangements & give encouragement for the translation of

works in the field of music, dance drama and fine arts,

iv)   To publish or get published the works on music, dance drama and fine

arts.

v)    To give recognition and financial assistance to meritorious institutions

connected with performing and visual arts,

vi)    To organize or get organized conferences, seminars, exhibitions etc. at

all India and regional levels in the context of visual and performing arts,

vii)   To award prizes distinctions and re-cognition to artistes for their

outstanding contribution in the field of music, dance, drama and fine

arts..

viii)   To promote research and to give scholarships as will as fellowships in

the field of performing and visual arts.

ix)   To undertake all possible steps to propagate art and culture

x)    To organise performances, concerts, festivals and exhibitions and to-

present National and International artistes in performing and visual art

xi)    To foster cultural contacts between different regions of the country and

also with otlief countries in fields of performing and visual arts,

xii)   To accept grants of money, securities or property on such terms as mav^

seem expedient for lurtheranee of the objectives of Ihc society.  \^^^

(•tiuja ^rqf)
3^^r s^^^^t / *KiWin srg

'#Tr"



T ari&^nfr / wi^^t

xiti) To acquire by gift., pur^hase, exchange, lease, hire or otherwise any

property movable or immovable in the furtherance of the objectives of

the society and to build, construct, improve, alter, demolish and repair

such buildings, works and constructions as may be necessary for

carrying out die objectives of the society.

Xiv)  To discover the art & culture of Delhi and promote the same.

xv) To promote artistic talents of children in the field of performing and

visual arts.

xvi) To establish repertory companies to impart, training in the fields

performing and visual arts.

xvii) To take up various schemes and programmes for promoting regional

languages particularly in the field of performing and visual arts, except

those for which separate language academies are constituted in the

Union Territory of Delhi.

xviii) To produce or get produced documentary films m the field of

performing and visual arts.

xix) To do all other acts and things which may be considered necessary for.

achieving the objects of fire Society whether they find mention above or

not
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•Meeting of the Oenerat Council held on 35-4-1W5 resolved that Hon'ble Chief Minister will be the Chairman and
Hon'bltt Minister of Education will be die ViccChainnan of the Sahitya Kala Parishad.

**!n the meeting held on 15-2 -19KS die Chainnainrf Sallitya Kala Parishad nominated Secretary (finance) as one of the
Bx-Oflteio member of the General Council

Note:- The society is registered with the Register under the Societies Registration Act. 1860 -(Registration No.
S-7756ofl975,ai I

RULES & REGULATIONS

Name:
The name of the Society shall be "Sahitya Kala Parishad, Delhi"

Registered Office:
The registered office of the Society will be in the Union Territory of Delhi.

Definition
Under these rules and regulations, unless the context otherwise requires:-

i     The "Parishad" shall mean the Sahitya Kala Parishad, Delhi.

ii The "Council" (Sabha) shall mean the General Council (Parishad Sabha)
comprising of all the members of the Parishad as constituted under these
rules.

iii The 'Board' (Samitt) shall mean the Executive Board (Karyakari Samiti)
constituted under these rules, and

iv    The 'art' shall mean all performing, plastic and fine arts.

4.Organization of the Society:

The Society shall be registered under the Societies Registration Act, 1860

having perpetual succession and a common seal with power to sue or sued by

this name.

5.Objectives and activities:

Same as in the Memorandum.

6  Membership:

Sahitya Kala Parishad will consist Of the following members hereinafter

collectively referred to as the General Council, namely:-

a)Chainnan-(Hon'ble Chief Minister, Delhi).

b)Vice-Chairman (Hon'ble Minister of Education, Delhi)

c)Financial Advisor, SKP

d)Secretary, Finance (Govt. of N.C.T. of Delhi)



e)Secretary. (Education), Govi. of N.C.T. of Delhi.

f)Director of Education. Cfovt of N.C.T. of Delhi.

g)Deputy Commissioner. Delhi,

h)    Secretary to Lt Governor, Delhi.

i)    Director, Information & Publicity, Govt. of N.C.T. of Delhi

j)      One representative of the Deptt of Culture, Govt of India.

k)    Three representatives nominated by the three National Academies.

1)    One representative nominated by the Ministry of Information &

Broadcasting Govt of India.

m)  There will be three representatives for the following categories (to be

nominated by the Chairman):-

Regional Languages-1Dance-3

Music-3Fine Arts-3

Theatre-3Others-2

n)    Four representatives of the leading cultural institutions of Delhi to be
nominated by the Chairman.

Provided that all members except there ex-officio members shall be such
members for a period of one year and shall be eligible tor re-
appointment

7)    Officers of the Parishad:-

a)Chairman.

b)Vice-Chairtnan.

c)Financial Advisor.

d)Secretary

S)    Chairman:

i)  *  The Chairman shall be Ex-Ofticio Chief Minister of Delhi.

ii)    The Chairman shall nominate members of the Parishad, provision for

which exists in these rules.

iii)   The Board may by resolution delegate to the Chainnan such of its

powers for the conduct of business of the Parishad as it may deem fit.

iv)   The Chairman may delegate such of his powers as may be considered

necessary to the Vice-Chairman or to the Secretary.

*as amended



*as amended

9)Vice-Chairman:

i)  ? The Hen'ble Mini-da of Education, Delhi will be the Ex-Qfficio Vice-

Chairman of the Parishad,

ii)    The Vics-Chairman shsU in the absence of the Chairman, perform and

exercise all the functions and powers of die Chairman.

10)Financial Advisor:

i)    Concerned Deputy Secretary (Fin.) of Govt of N.C.T. of Delhi will be

the Ex-Officio Financial Advisor of the Parishad.

ii) The Financial advisor shall generally advise on all matters relating to the

finances of the Parishad and shall have the following powers and

functions.

a)   To examine and scrutinize the budget of the Parishad.

.b) To consider the audit reports and to advise the follow up action.

^c) To give advice on financial questions affecting the Parishad

either on his own initiative or at the instance of the Secretary or

....   any other body of the Parishad. .

d)Under the overall supervision of the Executive Board,-to ensure

that funds are spent only for the purpose for which authorized or

'. ;'  '       ••••••'•    -•.•   :    •• ;. allotted,  •••       •• •'..     \   '   '- •  .

e)To exercise other powers and functions that may be entrusted to

him from time to time by the Executive Board.

f)To audienticate the balance sheet audited by the Chartered

Accountant of die Parishad.

11.   Secretary:

The Secretary shall be die Principal Officer of the Parishad and shall be

appointed by the Chief Secretary, Govt. of N.C.T. of Delhi on such terms and

conditions as the Executive Board and may determine. The Secretary shall be

fix-Offtcio Secretary of die General Council, Executive Board, Finance

Committee add all other Committees or Sub-Committees, that may set-up by

Chairman, General Council or Executive Board. It would be the duty of the

Secretary:-—

a)    To be the custodian of the records and such other property of the

Parishad as the Executive Board may commit to his chiie.
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b)To conduct the official correspondence on behalf of the

authorities of trie rarishad.

c)To issue all notices convening meetings of authorities of the

Parishad and all Committees  appointed by any of these

authorities.

d)To keep the minutes of all meetings of the authorities of the

Parishad and all Committees appointed by any of these

authorities.

e)To maintain accounts of the Parishad with the aid of Financial

Advisor and Finance Officer.

f)Subject to the control of the Executive Board, to manage the

property and investments of the Parishad and to be responsible

for the preparation of the annual estimates and statements of

account and for their presentation to the Executive Board and to

the General Council

g)Subject to the powers of the Executive Board, to be responsible

for seeing that all moneys are expended for the purposes for

which they are granted or allotted.'

It)     To sign all contracts and assurance of die property made on

•".-behalf of the Pgrishad after the same have been approved by the

Executive Board, and

i)    To exercise such other powers as may be assigned to him by the

Executive Board or the General Council.

12.   Authorities of the Parishad:

The following shall be the authorities of the Parishad, namely.-

i.    The General Council.

ii.    The Executive Board

Hi.   The Finance Committee, and

iv.    Any other Standing Committee or Committees or Sub^ommittees

which the Chairman, General Council or Executive Board may set-up

for discharging any one or more of their functions.

k
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13.General Council:

All the members of the Parishad as mentioned in nile-6 above will constitute the

General Council. The General Council will be an advisory body and have the following

powers and functions :-

i)    To elect the four members for the Executive Board

ii)    To elect two members of the Finance Committee

iii)   To nominate the Auditor

iv)   To give policy directions for the activities and programmes of the

Parishad and give general approval for the activities to be undertaken by

the Parishad during a year,

v)    To elect Sub-Committees etc. in pursuance of the duties entrusted to it.

14.Meeting of the General Councih-

There would be at least one meeting of the General Council in die year, time,

place and date of which will be determined by the Chairman, A special meeting

of the Council can be called by the Chairman at any time. One week's notice

will be necessary for all the meetings of the Council, except in special

circumstances, in which three day's notice would suffice.''

15.Members of the Executive Board:.

a)Chairman
b)Vice-Chairman

c)Financial Advisor
d)Secretary

e)Secretary (Education), Govt. of N.C.T. of Delhi.
f)Director of Education, Govt. of N.C.T. of Delhi.

*   g)    Five members elected by the General Council from amongst its

members,

h)    Secretary (Finance), Govt of N.C.T. of Delhi.

16.Functions of the Executive Board:

The Executive Board shall have the following powers and function namely:-

a)The general superintendence, direction and control of the affairs of the

Parishad.
b)To exercise the executive authority of die Parishad subject to policy

directives of the General Council.
c)To be responsible for the supervision and control of the vvcrk of the

Parishad and its office.

^ ^T"^



d)To approve programmes and projects to be undertaken by the Parishad.

e)To prepare the annual report and accounts of the Parishad for the
consideration of the General Council.

f)To lay down terms and conditions for the appointment of the Secretary

of the Parishad and other members of the Staff, except those, the power

to appoint whom is delegated to the Secretary.

g)To nominate a person or persons to represent the Parishad in National

and International conferences and organizations.

h)    To prescribe the terms and conditions of service of all posts and under

the control of the Parishad.

i)    Subject to the provisions of these Rules and Regulation, to do all or such

other acts as may in its opinion, be necessary for the proper management

of the affairs Of the Parishad.

17.Finance Committee:-     ;

The Finance Committee shall consist of the following members namely:-

a)The Financial Advisor.

b)Two representatives of the General Council who shall be elected by the

Council from among its members.

c)One representative of the Executive Board, who shall be elected by the

Board from amongst its members.

d)One representative of the Finance Department, to be nominated by the

Secretary Finance.

e)One representative of the Education Department to be nominated by the

Secretary Education/Culture.

18.Functions of the Finance Commiltee:-

The Finance Committee shall consider the budget estimates of the Parishad,

make recommendations there on to the Executive Board and prescribe the limit

for total expenditure within a financial year.

19.Cancellation of membership:-

a)The Chairman of the Parishad can cancel the membership of any except

the Ex-Officio members without giving any reason.

b)All vacancies in the v^rious committees of the Parishad esteem that of

the Ex-Officio members, would be filled in by the same persd* or the

10ftrt at

tot RT^



Note:- 'flic word -Ddhi Adorn," appearing in ilie above rides has been replaced by "Covl. of N'.C.T. of Delhi".

committee which is entitled to fill-up by appointment, nomination,

election or co-option. The person wbo fills up such vacancy shall

continue only for the reminder of the term of the member, in whose

place he has been appointed, nominated, or elected. No action of any

committee or body of the Parishad shall be invalidated or nullified

merely by reason of the existence of any vacancy therein Or defect in the

manner of filling those vacancies.

20.Quorum:

One fourth of the total strength of the Committee or Council, of which the

meeting is held, must be present in the meeting.

21.Amendment:

The constitution of the Parishad can be amended only on the recommendation

of at least three fourth members of the council and approval of the

Administrator of Delhi.

22.Bank Account:

An account in the name of the Parishad will be operated in the Bank by the

Secretary, the Financial Advisor and the Finance Officer or any other person

authorized by a resolution of the Executive Board and any drawal of the amount

from the same should be under the signature of any two of them.

23.Dissolution:

In case of the dissolution of the Parishad all the assets shall vest in the

Government after the satisfaction of all loans and due payments.

24.Rules:

a)The Executive Committee may frame such rules & regulations which it

may deem fit for the proper functioning of the Parishad.

b)All the Provisions of the Societies Registration Act, as in force in the

Union Territory of Delhi wUI apply to this Society.

'#7T"
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(l^anoj Parida)
Joint Secretary to the Council

Sub' Mamies uf IIid inuoliiaj of Hie Council of Mlnlntois dated 07 08 2018.

Sii/Madain.

"Die Mlnulos of the meefmy of tha Council of Ministers held on 07 08 2018 signed
by Chiel Senintaiy/ Secretary lo the Council are Circulated herewith.

Yours sincerely."

End As above
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2Spi. 5^r.rot,vy I., lliu Clm.-I Mmislar, Delhi.^
3Sftctelniv lo l)y Chief Mimaler. Govt. of NCT of D^lhi
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5Seraulu',- !u MuiiMer I loalllv Roul ol NCT of Delhi.
BSec/ei^v in Muii^.in. Inoij ;in,.i Supply. Gout ol NCT of Delhi
7SonoUiiytaMMaim, IVitKism, Ooul ol NCT of Delhi
BSe^iitJiylu Mniii,liii,Tiuii:!|>ot1 Gout ol NCT of Delhi.
9  ClMilSei'intiiiy. t'Hiul <9NC To'Delhi.
IP Atidmtliinl duel ^uueMry (Home) Govt of NCT of DIN.
ti Adititinniiir,lvi.|<l.-,i,Uiry(PWC)|Oovl ol NCT of DelN.
12 All IV Soaolari^uSonwariea. Govl ol NCT of Delhi

.  \
^^     \^^^>'".f >vi I •nw.HT 01" NATIONAL CAPITAL TERRITORY OF DELHI

*^^^^*' il NERAI. ADMINISTRATION DEPARTMENT

(CO ORDINATION BRANCH)
1)11 III SECRETARIAT, I P. ESTATE. NEWOE

NoF 30/20ISJOAO/CN/ ,,|j,i;

.. . ,I-





Tit,, 1'min.il ui Miiiisins tnniiiilridl lint note of Smyrtory [llnalth] .m.i npproytd the

Ili-vWiim 1.1 Miliinrlnl A.itlsliince Stlicme for People lining ^ith HIV/AIDS
(I'UIAM/tlillilicii l.lvlnn wllli HIV/AlDS(CLHAt)/1)i|.l^n Children infccicd wlm
IIIV/AII I', IIH.I.) s. Orpluii/llnstlluie CIiIIiIi^ii Adoclf.1 by H1V/AIOS (OCAt).

UfiCULATiil* ITHM

4.     Mill S..11I1.V Khlru'jr. Si'.TCtliry (IIimUIi)
i     M> Illiiliu liliinifi.i, Scmilm-)'(ACL)
...    Mvil.i.liiiil I!.l-.hn.i.i.SiiirlAiy(SocialWeifurt;)

1.    Mi, i M.,ii.i| Kiiin.il I'.u HI.1.1 hint SutTuLiry (l/rl/Ailtll. thief wcrntiiry (r'<t

2-Sun. Item. Sli.li ma. I'l. SriTriory (Klitliicc)
T.     Sl.rt A.K. M|,|itllinll.t. IT. Svei'iitarv {

5.Stiiiliiii.iiillii'.iilii,MliRnlri'|PA$/l!P/HlurlluilI
6.Sin t it,i|iri.ir.t P..I (..iiii.ttn, Minlttrt' Itiurtidwarn election*/

StSSI/SW/t itlllll'l.Ittvtl)

1Mi. I K.,,1 ..I, I...I.1.II. Ml.nMe, |I.A|/T|\I/AII/I I /llevl

3.Sin I l.i.|...l llni. Mli.ul.i |lnii|i/llr/Uib/(iAII|
4.Mi,I Siitv. i.il.ii III...Mliilnlni IIIMW/liiilt/PtVII/Powcr/

Mm A,,l,i.M,,|,u.,,l,tliii'IMIniili'i/slltilvl.ii (Wlllnr)
Sliil Maiiisii simhIIu,liapntyCltlel Minieter{d/l/I

Ptctctrt

HHkc. I

The tinmen l Mlmilci mm mi I mutiny lite ll?^ AuRMtt. IIOIH al I/TO RM <•

KOVMINMIINT OP Till! NATIONAL CAPITALTHRMTORY OP OKLIII
|l.l klllAI AHMINICTRATION |>I!PARTMIINT|

Slit lit I



ITl'M 1:itinhlitliinrui ,i| Hutu ,m Academy In NCT of U*|lil

Umltlmn    ih, i it ,.l Mmwi.-.,.nmRlriwI ill* nni. l "s.,..lmy |A< I.) ontl appnwnl th.

2iam|ii,.|..., eI..1I....I m |..mi a ul the tehlnel Note with tie nimbli.eiwu il"i Hrni'Me

Mimit.-f (At I.I .till l.e lht.IV* nlllilnClirflnnen.

ITPM 5:I.M.ililWuiI id llrngnll Acedemy In NCT nf Delhi.

Ueclilom  Th. i mm. .1 ,.t Mnntlrrt eninulereil llie note of Sesretary (Atl.| end efiprooed the

...111,.,....... ,1 ,ii,,i,.n.i.l ,ii |l.ne 'I >,l Hie tahlnel Note "ill, ll... ,,..,.).'..-,Iu,i, IIMI Illillhle

Mii.i-.titAi i |,till hull., lit idltrlii tlMlrman

ITKM (.-•         I'slnlilltliiiieiil m( liiiinniMlunal Innsuegtie Acedemy in NCT ul Delhi.

IJrilMon,   Tin- I nnwil id UlnlMwr. ttinMdeml the uqte ol Srrrrlery (ACL) end epproved the

?f>l 1ii...|i.-t..l,,.,M..liii,tliii|i.mi 0 il the Cjihiitel Notrwlth lln- iMMdili.. torn dun Hmi'Me

Miim-.Ii I IAI.I.| will lu-llu. lit .illicln then man.

rn'M 7:IJsi.ilillvliiiii.iH <>r Pull & ITnltrll Academy In NCT of Delhi.

Drrhthim  The I ..nut, II t Mltiraen. caiuhtered the note (dSectelaty (ACL) and amirnved m.

2012|ii..|m,.siI ...in.lined hi pnnP"> ill the teblael Note wllli Ihr mmldU.it.on thai HotTblc

MlnlMiT I At11 will far the tt-ollldi. Cltaleman.

ITLM HiUvlahll vliMiinit ul Knnieonl-Cai hwall and |nun*arl Academy In NCT of Delhi,

Decision;   Tin I ..on. II ..I Miiiistii t emithliTril Ihr note of Srcrrlary (ACL) and .ipprcwed the

20IJm|.i. ..ii ...m.ili.ml in |iara-"J nl Bw Cebincl Note wall ihr modtllrailnn that Moitble

AKmiiM iai l.) will I.,: the Ifeidliiin thnirmen.

<""*

.,...„.„,    ,,„,, 1(11(1 nn( ())||) ( t    mieidriinlHimindeid Set I mety (Smlel Wi

WlTTi -I Hi, p. ,,Mj • ,mii..Iiim| Hi pel*. 11 -d Hie I elwud Hide

liliM iI tinlilivhiiimil id Mmnlbl Atndeiny In Nf,Tnl Delhi

Dnltlmi   it, i ,,.,„..I ,,| t|(,i,p.,, ,,,inlilieil d.o noie ul •.nii'iaiy (Ad I am

2MIIpi..p,...,i '..iia .M...I i.i |.,,.| n ,d llie Calimel Null, wllh Hie im.ilHlr,ill.m Kiel II.

Mii,p,t.'i |A' l.twdll.. Ihel-. Mlllrmtliahnien

'''"I'"" "obi In Hie eli.n,e tm rine,,, ml !.<*•>• - >•
1

^racra ooo. stm ^oc



Sh-l

ITEM 1S:   IJklahhvhm.Hil nl Maleyaljm Academy In NCT of Delhi.

Dechion:    Tim i.-iiiim II id Ministers eunsldm l ihe nole of SrcreUly (ACL) and app. oved Ihr

2h)Ypr.i|..r. it. ..,ii,.i,n,I m p.ua.ii pi Hit- Cabinel Note with Hie nuxldicditon thai Non'Me

Mmmei iait.) mil to' ihr Ik-idlhni than man.,

IIKM 13:   IMaldlkhmrni of Dtiya Academy In NCmfDoM.

Dedtimii  I In-1 mom d id MliuMc.s Cuishlerrd ihe note of Sccreiacy (ACL) and appeoved the

2017,ir..|i,.k.d ,.iii..nu-,l m nara-9 of Hie Cabinel Note wllh Ihe modiHcnma thai HanTdc

Mnic.H-. DM 11 mil Hi-Ihr I^-olln lo tlijlrmun

ITHM 14:   IM.iMi-.i.im-iHiirK.imiiKluAc.nloniyhiNCrofDclhl.

Dedk'lmi.-       Tin-1 ..in., d id Ahiipders lOOVidered the note or Secretary (ACL) and appruved ihe

201Upi,ip.e.,d .mii-niiml m p.ir.i 'J of ihe Cabinet Note with the mntWRnurn that Itontde

Mii-ikl.T t Af.'l.f wih he the lik-ollit-io Chanman.

ITEM •):     km .fall Iniu in id M.iiwadl Academy in NCT of nolhl.

Derltluii,    ib,-1 ."„, d .,i Mniitteraronhireddwnoten/Secreiary (ACT.) and appdihe

201.1,.....d ,m,mii"| in ,mm.o nf ihe CeWinrt Note wllh Hie modlfitalinn that HonTdr

Mimi'I,-. i vl I wllUnMlie ht-olRcm Chan man

ITEM IIP    Pkt.ddikhi.i,,ii nlK.ivliinlrl Academy In NCT of Delhi.

Dertslulii   t In- en..i MimiM. it trnimdeml Ihr note of Serrelmy (ACI.J and jpprowd Ihe

2ol 4niniii. n . i."i.nim.i m para •> id ihr Calenrl Nolr with ihe inmllflrnHmi that Monide

Mm - m i A.  i w .It In dm ii ..ilino l.l. in mail.

11 KM 11:   Lkialditlmirnl id Ai,ion-u Academy In NCT of Delhi.

D^ltimi   iin , l..iM.M.kiiik,,nniih.f)lhennleid<eiieMry{ACI.)andappr(dflw

2olS...i". i..mi,,,i pail <i ol die f'nblnel Note with die inmldlioiron (hat Honillr

K m'i.i -• t.u l ; tk.il I..-ilinf-.s .dhilnChairman.

ITI.M 12    HM.il.hkhmrnlMflliiryanvlAcndcnlyhlNCTofDelhl.

Deilklilip    Mh-i.."i,i.,D.1 Mlmti.-ik(r.,ttHlcrcdlltcnoleofSI!Crelafy(ACL)and apprnoedthe

2olhr ......Ml ,..,.i.,,,,,.[ h, ,,....,•, ..I ID, Cabinet Note wllh din liindilicomo Dial Hon'Wt

Mmr-I. r j.M.l.l w-iP In- Ihr Ea-odicm Chuirinan.



^

Tl.M OSh *MbM M

o, 4map,v nU,,v, ,,„,„,

mnnj|eqj.-|aqp. •3ai|l-i|i,|.UV| •..,.,,.(w

m.H will nmiraqipoto |1 HH N I8n|r34qi |0 q.ejnl iq ii.nip.pi,,., |,.s,,,|,.|,|

aqi poaoPldi.- pin- (-I.W) AieioJMSjn aura aqi paaapitiin. tjamp,,,, .„
"'' 'HI

nnn m

wunpnijnMIHO-aaaqiM.iq.uti |

.,|q .... inqi MM.ieaippnlll aqi q*l JHIK laiqqej aqi jo I, r Mil ,„ , ,,m-.,i,

j.p |n nldr pun Coy) Airiaj.ias jo ^ aqi paaapismia 5 i.,i-.,,,.|V ^,

ttWfiir.TyrpoHi -^|(|i'im^ ^>J^Mi|^^ffiQ *MU'H/ pas< ta*nuii'i)jen >i||i- ^j -nji .i,- |(i^

{a^^^Hmn -j jiki|i3 ^jv) r^is.mw ^iq.wnH ^qj iiwtHUrilod ^fnlfu.-, ^ iMi|.rf l(v

^ID japim Vufuitn; t̂iu^sajf) upuap^y nt>l ^m |W|t>ip t "^*(S)n)w ;•' fr "*•.. (.Mt>L

'tii.Miti rml-m

vmrmvmxtMM xnmam

P2V2

••l.l WiMI

-oum ol anni iimii ((|td wiiipipy .ipi.tl.id
aid 4t| panoadde puc paadcnp at| |||ea sa.inpt.aojd pur sathiopioH .op pin- M.ii|mf.>pn..

aq ot 3aiuaqas/t>jjuwt jo isq ,.q| tp inaiupiiouin *sftAiiiTii.,sa.i,l... .np.-iid .im,,|i .ty |v..na

SB n||ao JO SM.ia.ua JO spaan Asaaalp oqj iwapi m Slilda.1l| men p.tpt.s;p j.n|i.m| .;p,w q

•aJIISlMlU JIIOOI'M. .."I i* M- .1.M|.>..|.)kl||. >
qasaaoj aaqa.) ol. t)l aq IP pnj 0VIY1W 'd '6I-BI02 ana^ |i...mu..| untie |,.ipti..,in-

aq 'papptoad seM au-aqas DVTVTW mil aapun Aauamnsnoa Appimssr pai-a j.y .......I..

Ofsa jo oo|ieJO||e imq>d(Ppe aiup auoqapjMoppi 91117*00 HI) |MmpoiP2 "^! ""iw\.|

laoinr:) aaj^ca aqi <syiw JfO.imH J<> pnemap l> oo|in[pn ipjjao Ti|pm m Mini

leaaaas jo uoiilpuoa aiiaqiml aqi aaau u| iliqdaaq imp fiopiaap kkikiuiei j.i p mm. i ...|j.

-, a,,, „, ^,
d aeiiinji Im

-/PS


